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Mr. . S 1.Van Pjllai 	 Advocate for the Applicant (s) 

Versus 

tPi0 fl Of India through General Reondej't 

	

er.outhern Railway,Madras- 	. 
ana 

ç. M.C. Cherja 	 Advocate for the Respondent (s) 
	

lto3 

CORAM: 

The Hon'ble Mr. N 	armada, Judici al Mber 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ? k..s 
Whether their Lordships wish to see the fair copy of the Judgement ?' 
To be. circulated to all Benches of the Tribunal ?14 

- I I Ifl r r M i t 

N. Lharmadan, Judicial Mber 

The applicants are station Isters Grade-111 The y  

are aggrieved by the ref ual of the respondents . transfer 

them to Trjvandrurn Eivisiontaking into consideration. their 

priority, in preference to .  Respondents 4 to 12. 

2. 	At the time uben the case was taken up fr final 

hearing, learned counsel appearing on both sides agreed 

that the first  relief in this case does not survive in view 

of the qbSequent order passed by the Railway transferring 

the applicants to Trjvdrum Division considering the 1r 

request. According to the earned,conSel for the applica nts 

the only further grievance of the applicants is regarding, 

their seniority Over R 4 to 12 in the Trivandrum Division. 

He submitted that identIc al question has been decided by 

this Tribunal in 0A' 9 6/90 and OA 160/91 and the apPlicatiolm  



- 	 - 

itsé)f can be disposed of directing the respondents to 

consider the seniority of the  appliCants in the light of 

judgments referred to above. 

The learned co unsel for the respondents submitted 

that the seniority of the applicants will be considered in 

accordance with law if a4:ctjon is given by the Tribunal. 

 hVing heard learned cosel for both Sid, I am 

of the view that the application can be clos5d directing 

the applicants to file a detailed representation before the 

third respondent for fixation Of their seniority in the 

light of the law laid dawn by the Tribunal within a period of 

two weeks from the date of receipt of a copy Of the iUdnent 

if such a representation is fjled as directed above, the 

third respondent shall dispose of the same within two months 

from the date of receipt of the representation. 

50 	in the result, the application is disposed of 

on the aboVe lines. 

6. 	There shall be no order as to costs. 

(N. Lharmadan) 
JUdicial Member 

7.1.93 
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